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Demand for conversion of Miraj-latur 
narrow gauge line into Broad Gauge in 

Maharashtra 
SHRI VISHWASRAO RAMRAO PATIL 

(Maharashtra); Sir, I want to raise  a  very  
vital  issue. 

Sir, it is about the conversion of the Miraj-
Latur N.G. line into a B.G. line and it is also 
about the construction of Ratnagiri-
Vishakapatnam line, that is, from Ratnagiri 
via Kohlapur, Mi-raj, Latur, Nizamabad, 
Ramagundam, Kirandul to Vishakapatnam. 
Ratnagiri is on the Konkan railway arid if this 
line is taken up, it will be connected to 
Vishakhapatnam and thus there will toe a 
direct link between the Arabian Sea and the 
Indian Ocean. A survey has been made on the 
Rat-magiri-Kolhapur-Miraj BG line and the 
Maharashtra Government submit- 

ted a memorandum to the Government during 
the Fourth Plan period on 3rd April, 1965 
wherein the proposal of conversion of Miraj-
Pandhar-pur- Kurduwadi- Barshi-Latur from 
narrow Gauge to Broad Gauge was inter alia 
included and there should be need to survey 
the line Latur to Nizamabad. Andhra 
Government was successful in getting the 
Nizamabad-Ramagundam surveyed and it is 
under the consideration of the Railway 
Ministry. Lastly, Ramagundam to Kirandal 
line has not yet been surveyed. It should he 
surveyed properly and expeditiously. Kirandal 
to Visakhapatnam line has recently been 
completed. This line goes from Western 
seashore of Maharashtra to the seashore of 
Benga^ Andhra, Orissa and Orissa and again 
Andhra. It is of a very ur,gent commercial 
need to connect the Konkan of Maharashtra to 
Visakhapatnam of Andhra. With the 
involvement of both the Governments the 
financial difficulties could be solved. So I 
request the Railway Minister to examine this 
proopsal and execute it at the earliest. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); Now Mr. 
David Ledger. Mr. Ledger, before you begin I 
may tell you there are nine names still on the 
list. There are a few whose names were called 
but who were absent and who might come 
back and demand that they should be 
accommodated. So please cooperate. In the 
meantime We have the Constitution 
Amendment Bill which is due for discussion. I 
do not know how much time the House will 
need for the other listed items. Yesterday the 
Education Minister wanted to make a 
statement but the House wanted him to 
postpone it and decided not to sit beyond 6. 
So please be as  brief as  possible. 

SHRI KAMAL MORARKA (Rajasthan): I 
would suggest that after this Special Mention 
take up the Scheduled Castes Bill which is 
important. The remaining Special Mentions 
can be postponed to tomorrow. In any ease 
those  who    were  not present    when 
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their names were called for their Special 
Mentions, you should not give them a chance 
today. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): On Friday I 
was very keen that this Bill should be passed 
before the 14th April which was Dr. 
Babasaheb Ambedkar's birth anniversary. If 
you don't do itat least today, I don't know 
when you will do it. 

SHRI KAMAL MORARKA; I fully agree 
with Mr. Bhandare. Let us agree by 
consensus. Those who missed their Special 
Mentions, they may be requested  to postpone  
them. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; Even the others can be 
accommodated on Thursday or Friday. 

SHRI V. NARAYANASAMY (Pon-
dicherry); "What about the pending Short-
Duration- Discussion regarding atrocities on 
Scheduled Castes? 

SHRI KAMAL MORARKA; First let us 
pass the Bill. Short-Duration-Discussion also 
is important 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE; Special Mentions may be 
taken up on Thursday or Friday. 
THE       VICE-CHAIRMAN     (PROF. 
CHANDRESH   P.     THAKUR);     The 
honourable    Minister    wants  to    say 
something.  

 

 
SHRI (MURLIDHAR CHANDRAKANT 

BHANDARE; Mr. Vice-Chairman, Sir, you 
will realise that the Special Mention which I 
asked for on the first day, on the 30th, has 
been given to me now. There is no difficulty 
for waiting for some time more and I.  .. 

SHRI KAMAL MORARKA; The sense of 
the House is ; Bill first. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR); Let Mr. 
Ledger speak, and then We will go to the Bill, 
that does not give you more than two 
minutes, (Mr. Ledger, 


